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ORDER

PER N. K. BILLAIYA, AM:

This appeal filed by the assessee is preferred against the
order of the CIT(A)-6, Delhi dated 12.12.2018 pertaining to A.Y.
2014-15.

2. By application dated 23.07.2021 the counsel for the
assessee brought to our notice that the appellant has moved an

application for withdrawal of appeal pursuant to opting for



settlement dispute in Vivad Se Vishwas Scheme, 2020 to settle

the dispute.

3. Noting the contents of the application the appeal is

dismissed as withdrawn.

4.  Decision announced in the open court in the presence of

both the representatives on 26.07.2021.
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